209 Matters under

(iv) REPORTED CONTAMINATION OF
DRINKING WATER SUPPLY TN DxLHI
DUE TO HEAVY RAINS.
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{v) REPORTED DISRUPTION OF TELE-
PHONE SYSTEM, TRANSPORTS SYS-
TEM, ETC. IN DELHT DUE TO HEAVY
RAINS,

(SHR] NARAYAN CHOUBEY (Mid-
napore): Sir, evem only with the
onset of monsoon in Delhi, our capi-
tal, everything connected with public
service has begun ty fail. Transport
system has come to a halt; drains fail,
to carry water and are overflooded.
20,000 telephones went dead in the
first heavy rain. All these go to prove
the bankrupticy of the claim by the
Government that all were moving «n
correct rails. One day’s heavy show-,
er proved government claim to be
wrong and incorrect, Since it is just
the beginning of momsoon all mea-

ASADHA 11, 1802 (SAKA)

rule 371 210

sures by respective departments be
immediately taken so that public life
does not come to a standstill in future
due to heavy showers. No wrong
claim of half-hearted measures with~
out any seriousness can be guaranteed
against expected attack from natural
climate.

12.58 hrs.

DEMANDS FOR GRANTS (RAIL-
WAYS), 1980-81*

MR, DEPUTY-SPEAKER: The
House will now take up discussion and
voting on the Demands for Grants in
respect of the Budget (Railways) for
1980-81 for which 5 hours have been
allotted,

Hon. Members whose cut motions to
the Demands for Grants in respect of
thq Budget (Railways) for 1980-81i
have been circulated, may, if they
desire to move their cut motions, send
slips to the Table within 15 minutes
indicating the serial numbers of the
cut motions they would like to move.

Motion moved:

“That the respective sums not
exceeding the amounts shown in the
fourth column of the Order Paper
be granted to the President out of
the Consolidated Fund of India to
complete the sums necessary to
defray the charges that will come
in the course of payment during
the year ending the 38l1st day of
March, 1981, in respect of the heads
of demands entered in the second
column thereof against Demands
Nos. 1 to 16.”

*Moved with the re;:mnmendation

of the President.



